
THE GAUH TI HIGH COURT AT UWAHATI
(HIGH COURT OF ASSAM: NAGALAND: MIZORAM AND ARUNACHAL PRADESH)

NOT IFICAT TON
Dated: Guwahati, the 23d November, 2021

No.HC.VII-138120191606/.lA### On recommendation of the Judicial

Academy, Assam & NEIOTI, the following trainee Judicial Officers in Grade-III of

the Assam Judicial Service (presently deputed to Judicial Academy, Assam &

NUOTI for undergoing training for 1 year) are deputed to undergo Field Training

for a period of 3 (three) months w.e.f. 1A-L2-2O2L to 17-O3-2O22 in the

respective stations, as shown below:

Kamrup (Metro)

Kamrup, Amingaon

Kamrup, Amingaon

Nalbari

llnsukia

Goalpara

Nalbari

Kamrup (Metro)

Dibrugarh

Sonitpur, Tezpur

Sonitpur, Tezpur

sl.
No.

I{ame of the officers Designauon & Place of
posting

Proposed Establish ment
of District and Sessions

Judge

1 Smt. Jusmita Borgohain
Judicial Magistrate, 1{
Class, Darrang, Mangaldoi

Kamrup (Metro)

2 Shri Pallav Ranjan Bora
Judicial Magistrate, 1s

Class, 'l-insukia Dibrugarh

3 Smt. Princy Agarwal Munsiff No.3, Dhubri

4 Smt. Nabanita Buragohain
Judicial Magistrate, 1$

Class, Golaghat
Dhemaji

5 Smt. Salma Begum Laskar Munsiff No.2, Karimganj Cachar, Silchar

6 Shri Nitesh Sharma Munsiff No.2, Haflong

7 Smt. Pallavi Kalita
Judicial Magistrate, 1s

Class, Sivasagar

8 Smt. Moazzida Begum
Judicial Magistrate, 1n

Class, Barpeta

9 Shri Haidar Ali Munsiff No.2, Dhemaji

10. Shri Dimbeswar Roy
Judicial Magistrate, ls
Class, Baksa

11. Smt. Nidhi Agarwal
ludicial Magistrate, 1$

Class, Hojai
Kamrup(Metro)

12. Smt. Nilakshi Bhattacharya
Judicial Magistrate, 1n

Class, Barpeta

13. Shri Sanjay Karmakar
I.4unsiff No.3, Cachar,

Silchar

t4. Smt. Oebaborninee Devi Munsiff No.2, Tinsukia

15. Smt. Reeti Goswami
Judicial Magistrate, 1d

Class, Hojai

16. Smt. Bhashyarima Bhuyan Munsiff No. 5, Guwahati
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L7. Smt. Dipika Sarma Munsiff, Bilasipara Nagaon

18 Shri Gitartha Kumar
Judicial Magistrate, 1$

Class, Chirang
Kamrup, Amingaon

19. Shri Prosoon Sur Munsiff No. 4, Silchar Tinsukia

20. Smt. Margaret Thomas Deka
Judicial Magistrate, ls
Class, Jorhat

Nagaon

21. Smt. Purabi Rahang Munsiff No.2, Sivasagar Kamrup (Metro)

22. Smt. Adrita Goswami
Judicial Magistrate, 1*
Class, Tezpur

Kamrup (Metro)

23 Smt. Dipshikha Pathak
Judicial Magistrate, 1s

Class, Nagaon
Kamrup (Metro)

24. Shri Manash Pratim Bhuyan
Munsiff No.2, Karbi

Anglong, Diphu

25. Shri Dhirendra Newar Munsiff No.2, Nalbari Sivasagar

26. Smti. Chayanika Hazarika
Judicial Magistrate, 1*
Class, North Lakhimpur

Jorhat

27. Smt. Mayurakshi Bordoloi
Judicial Magistrate, 1s

Class, Chirang. Kajalgaon
Morigaon

Kamrup (Metro)

The trainee Judicial Officers are to report to the concerned District and

Sessions Judge on 1A-1-2-2O2L at 10 A.M. positlvely. On completion of their

Field Training, the trainee Officers are to report back to the Judicial Academy,

Assam on 18-03-2022 for further Institutional Training.

The guidelines for the said Field Training is enclosed herewith.

By order

Sd/- R. A. Tapadar
REGISTRAR (JUprCrAL)

Memo No. HC.VII-138/2019/6O65-6075/A Date: 2g-Lt-2O2L
Copy forwarded for information & necessary action to:

1. The L.R. & Secretary to the Govt. of Assam, Judicial Department, Dispur,
Guwahati.

2. The Principal Accountant General (A&E), Assam, Maidamgaon, Beltola,

Guwahati for information and necessary action.

(The offierc are plad on deputation for the programme
on condition that (a) the offr@ts will be t eatd as on duty
during the training period, (b) they will be entitled b T.A. & D.A.
as admissible under the Rules).

3. The Registrar (Vigilance / Admin. / Estt.), Gauhati High Court, GuwahaU.
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4. The Registrar-cum-Princlpal Secretary to Honble the Chief Justice,

Gauhati High Court, Guwahati.

5. The District & Sessions Judge,

Cachar, Silchar / Dhemaji / Dibrugarh / Goalpara / lorhat / Kamrup
(Meho) / Kamrup / Morigaon / Nagaon / Nalbari / Sivasagar / Sonitpur,
lezpur I llnsukia
(He/She is requesfud b make all nrcaty affangements for the
Fild lnining as per guideline).

6. All Trainee Judicial Officers.

7. The Administrative Officer, Judicial Academy, Assam with a request to

place the Notification before the Hontle Director, Judicial Academy,

Assam and to circulate the same amongst the concerned trainee Officers.

8. The Project Manager, Gauhati High Court, Guwahati.
(He is tquuN to upl@d the llotification immediahly in the
official websib of the Gauhati High Court, Guwahati).

9. The P.S. to Honble Mr. Justice Manash Ranjan Pathak, Gauhati High

Court, Guwahati for favour of his Lordship's kind information.

10. The C.A. to the Registrar General, Gauhati High Court, Guwahati.

rIHE LI.ST OF OFFICERS HEREII{AEOYE I!; I{OT ECESSARITY IN ORDER OF SE IORIM

p. o. -. ..rr".larlr_
1_3.,.,.\11

REGTSTRAR (JUDICTAL)
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GUIDEANES IN RESPECT OF FIELD TRAINING (COURT ATTACHMEN T) OF THE

TRAINING OF THE NEWLY APPOINTED 27 ( TW ENTY-S EV EN ) J U DI CI AL
OFFICERS OF ASSAM ]UDICIAL SERVICE

Guidelines for the District & Se ssio ns I udqes, Nom i noted Officers
ond the Troinees.

1. The District & Sessions )udge is to keep o strict vigil on the discipline ond punctuality

of the troinees ond in cose of ony devtonce, report the motter to the High Court

immediotely.

2. The District & Sessions Judge 6 to introduce the trainees to the Members of the Bor.

3. The leove of obsence of the troinees sholl be deolt with os per the guidelines

formuloted by the Hon'ble Gouhati High Court ond communicoted vide Notificotion

N o.t AA. 2 3/20 1 6/6j 9 dtd. 1 5. 10. 201 5.

4. The trainees ore to be ottoched to the Officers nominated by concerned District

ludge on rototional basis. While preporing the roster, the District Judges ore to

ensure thot o troinee is ottoched to both Civil Court ond Criminal Court for equol

number oJ days os for os posstble. The district, where Fomily Court js estoblished

ond proceedings u/s 125 Cr.P.C. ore token up by the Fomily Court, troinee ot't'icer sholl

be ottoched with the Fomtly Court lor 7 doys. the Distnct.ludge is olso to send o copy

ol roster to the Gouhoti High Court.

5. ln every district, o coordinoting Judiciol Oft'icer is to be oppointed to look into the

offoirs reloting to the field troininq of the troinees.

6. The service ol the troinees sholl be utilized vyith o vtew to increosing the disposol of

the courts, wherein the troinees ore ottoched.

7. fhe District & Sessions Judge, CJMs ond nominoted ot'licers concerned ore to toke

interest in importing procticol troininq to the Troinees open heortedly.

8. All the troinees ore to be instructed to report to the coordinoting Judiciol Oft'icer on

regulo r bosis.

9. The nominoted officers, with whom the troinees ore ottoched, ore to put oll their

possible endeovors to onswer the queries posed by the troinees. ln other words, there

sholl be o conoeniol environment of tlte troining in the Courts.
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10. District & Sessions Judges ond CJMs ore to ensure the presence ot' the troinees in

weekly/monthly meeting of the Judiciol Oflicers held in the respective districts.

17. The troinees sholl sit in the Court with the Officer with whom they ore ottoched ot

leost one holf oJ the doy ond during the other hotf they sholl do foltowing works-

o. Exomining the cose records

b. Exomining different registers, stqtements, etc.

c- Preporing Field Troining Diory to be mointoined by the respective troinees.

72. The troinees sholl olso occompony the District & Sessions )udge/ Chief Judiciol

Mogistrote during their Joil lnspection. At leost 1(one) suclt visits durtng the whole

period of field troining ore recommended.

73.The troinees sholl spend ot leost two doys inspecting the record room (both ol

District Judges estoblishment ond CJM estoblishment) mointoined in the district. They

sholl olso exomine the registers, which ore mointoined in the record room. The

troinees sholl spend ot leost one doy inspecting thc Court Molkhono, vorious registers

maintoined in the Molkhono. They sholl olso prepore the Molkhono inspection report

in their field troining diory.

74.The troinees sholl spend one doy to observe os to how accounts are motntoined in

the OfJice.

75, The troinees sholl spend one doy ot the District Legol Aid Cell ond observe its

functioning.

76. The troinees sholl be mode t'omilior to the work done in eoch ond every tobte of the

oflice of both of District.ludges estoblishment ond CJM estoblishment.

77.The troinees sholl olso spend ot leost one doy in the Nozorot Section & Copying

Section of the District Judges estoblishment ond AM estoblishment.

78.l'he troinees sholl olso ottend ot teost 3 (three) sittings of the Juvenile Justice Board.

79. The troinees sholl olso prepore o brief report on opplicotion of computer technology

in the Courts of the Districts in which they ore ploced.

20. The troinees sholl olso spend ot leost one hour in the centrol Library ol the District

Court.

27. The troinees sholl olso ottend ot leost 1 (one) crime conlerences in the District olong

with District & Sessions Judge,/ ClM.
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22. The troinees sholl olso ottend ot leost one Lok Adolot conducted in the district. They

sholl olso ottend ot leost one legol oworeness comp conducted by the District Legol

Service Authority.

23. The troinees sholl ottend ot leost 10 (ten) bait mdtter heorings ond 5 (five) injunction

motter heorings.

24. Every trainee sholl be osked to write ot leost 1 (one) droft judgment by the

Nominoted oflicers.

25. The troinees sholl be osked to prepore drot't tssues in Title suits ond Money suits.

26. The troinees sholl be osked to prepore ot leost 5 (five) drot't injunction orders.

27. The troinees sholl be osked to prepore drat't questionnoires under section i13 cr.p.C

droft chorges, drot't boil orders.

28' The troinees sholl be osked to prepore droft Ttp ond confessionol.stotement, if ony.

29. while exomining the cose records os mentioned tn 11 (o) obove speciol ottention

should be token to exomine the foltowing -
(o) At leost ten worront procedure coses.

(b) At leost ten summons procedure coses.

(c) At leost ten coses under Section 125 Cr.p.C.

(d) At leost twenty t'inol report submitted by potice.

(e) At leost one t'orest cose.

(f) At leost ten coses before Juvenile lustice Boord.

(g) At leost ten Title Suit coses.

(h) At leost ten Money Suit coses.

(i) At leost t'tve Money Execution proceedings.

(j) At leost t'ive Title Executon proceedings.

(k) At leost t'ive coses under Domestic Violence Act.

(l) At leost 10 Misc. (J) coses lor temporory inlunction.

30. while preporing Field rroining Diary, the troinees sholl mointoin a record of how

they hove spenl eoch ond every doy in rhe court, they sho olso mention whot they

hove noticed during their observotion in the court ond in different deportments ond

sections of the office of the court. They sholt olso n.tention obout their observotton on

the cose records, which they hove exomrned. lhe Ot't'tcer uyith whom troinees ore
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ottdched is to certit'y the Field Troining Diary doily ond the District & sessions Judge

is to certify the some every week.

37. over ond obove these guidelines, the concerned District rudge is ot liberty to expose

the troinees to ony other oreo / fietd os moy be considered necessory by him/her.

Research Offlcer
J udicial Academy, Assam
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